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—of . Schedule: Vi ol' ‘the Compmms Ac't,
‘1956 as on ist January, 1969, 1970 and 1971
separately, year~wrse,

(b) the number among them who were
Indians and non-Indians, separately on
these dates; and

(©) the number of employees who were
drawing salaries above Rs. 5,000/— p.m. in
each category ?

THE MINISTER OF -COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) Under the then existing
provisions of the Companies Act, the in-
formation regarding the number of employees
covered by clause (4) of Part 11 of Schedu'e
Y1 was not required to be indicated by the
Companits. .

(b) and (c) : In view of (a) above the
question of furnishing any information
against parts (b} & (¢) does not arise.

Raijds by Enforccment Directorate
in Andhra Pradesh

2677. SHR1 BIRENDER SINGH RAO :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Enforcement Directo-
rate raided the residence and Bank Lockers
of any Members of Parliament in Andhra
Pradesh recently;

(b) whether any unaccounted money
was recovered during this raid; and

{c) if so, the action taken by Govern-
ment in the matter ?

THE MINISTER OF FINANCE (SHRI1
-“YESHWANTRAO CHAVAN) : (a) The
Enforcement Diractorate did not conduct
any search in the case of any Member of
Parliament. However searches were under
taken by the Income-tax authorities in
September, 1971 in thc casc or two Members
oi Pnrhament ’

(b) Cash was round and sezzed under
sectiont 132(1) of -the - Income-tax: Act at the
prémises oocupied by one Meniber: of Parlia-
roeht along with his-sons.and their families
as it. Mmfaaﬁ apmrad 1o be unucccunted
money. - o
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‘taken where nocossary. <
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(c) The lnc;ome-tax Dfﬁccr ha.s to pass
aa order u/s 132(5) in respect of cash seized
u/s 132(1) of the Income-tax Act, 1961
within 90 days of the ‘search after giving
the assessee an opportunity of :furnishing
his explanation and evidence. ' The enquir
u/s 132(5) is in progress. This is a quasi-
judicial enquiry and orders will be passed by
the Income-tax Officer on the basis of
evidence before him. >

Raids by Income-Tax Authorities in
Andhes’ Pradesh
2678. - SHRI GADADHAR SAHA .
SHRI1 K. BALATHANDAYU-
THAM :
SHRI N. E. HORO :

Will the Ministar of FINANCE be plca-
sed to state :

(a) whether the Income-tax authorities
had conducted raids and searches in Vijaya-
wada, Hyderabad and Guntur Districts of
Andhara Pradesh during the third week of
September, 1971;

{(b) il so, the names of cases detected
during these raids;

(c¢) whether a number of M.P.'s houses
were also raided in this connection; and

(d) if so, the action taken against
them ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes,
Sir.  Searches were undertaken under
section 132 of Income-tax Act of 1961 during
the second and third weeks of September,
1971.

(b) A statement is laid on the Table of -
the House giving the names. of persons
whose premises were seamhed in September..
1971, )

(c) Searches were conducted in the
business and residential pmm of two .

{d) Investlgauons are stm in progrcss ,
Action in sccordance wit.h the. “law .w_d_l‘_bg o
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wwu previises were searched.in the
. ‘month af Sep:ember, 1971

' Mjs. Shn RaJaraJeswan Raw &. Bouled

.. Rice Mrlls Contractors Co.. Guda-

Sﬂ Tummala Ramabrahmam. Gud:-
Sri Chalasani Venkata Satﬁnarayana
Rao.

Sri Adusumilli Subba Rao. Gudiwada.

‘Gudivada Guntupalli Lakshminara-
_yana, Gudivada,

Akivedi—M/s. Ramerla Ragannadha
Rao & others.

M/s. Dhyyra Lakshmi Rice Mills.

Shri K. Dharama Rao, President W.
C. Rice Millers Assocn.

Shri K. Dharama Rao, Yellamilli.

M/s. Bhupathiraju R machandra Raju,
Palakol.

Sri Satyanarayana Rice Mills, Palakol.

‘Bhupathiraju
Jinnur.

Ramchandra  Raju,

- Vad.avani Palem Vegesina, Somaraju.

M/s. Sri Satyanarayana Rice Mills
Contractors and M/s. Penumatsa
Surapa Raju Ramachandra Raju,
Palakol. -

‘M/s. Ganesh Rice Mills, Tade palli-
gudem.

‘-Kovrlepcra Koteswara Rao, Pippara.

V.Tulﬁmallppalii

Veeranhadra Rao,
" Tadepalligudem. ‘

The Krishna District Rice & Oil

qum Assen., V ‘jayawada,

_vmm
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'L'he,ﬂ. yP Sute Rlce Mitlers Assocn ,

 Wrthen w6

‘ .S Advsumilli Subba Reo, .'_,:-ijm?
Nanw: af the pam‘a in Andhra Prade.vh ' '

' vnda

2f.  M/s. Krishna mee & Groundnut Oil

Mills.

2. Mjs.
Reddy.

Kondapalli Bh;ahmk_r_nimda :

23. V. Venkateswarlu Sons & Co., Gudi-
vada.

24.  Mjs. Sri Rama Rice & Groundnut
Oil Mill Contractors Co., Gudivada. -

25. - Sri Koduri Ranga Rao, Mandapadu.

26. Koduri Ranga Rao, Koduru.

27. Koduri Ranga Rao, Gudivada.

28. Pinnamameni Venkata Kutumba Rao,
Gudivada.

29. M/s. Rukmini Krishna Boiled Rice
& Oil Mills, Vijayawada.

30. Legal Representative of late Shri
Atluri Venkataraiah.

31. Shri K. Satyanarayana Murthy,

Vijayawada.

32. Shri T. Ramachandra Rao, Vijaya-
wada.

33. Shri K. L. N. Prasad.

34.  Residential premises of Shri Haddi
Sudersanam and his sons and the.r
families at Kothapet, Guntur.

(At the last mentioned premises, cur-
rency notes of Rs. 2,81,003/- were found
and seized. In addition 13 U. S. A, dollars
and 501 Italian Lira were also found and
seized)

' Symposium on Fertilizer Held fn
October, 1971

2679. SHRI P. GANGADESB :
| SHRI P. M. MEHATA :

lel the Minmer of PE‘I’ROLEUM‘
AND CHEM!CM.Sbeplmedwsm






